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JUDGME NT

MISS.USHA SAVARA,MEMBER (ADMN), This original application has been filed by

X

the applicant praying for a direction to the respondents to
give an appointment to her second son Shri Arun Kumar on
compassionate gpounds.,
ey The husband of the applicant Shri Haribandhu Panda,
died on 26.12,1985 while in service as a Group 'D' Officizl
in Jobra Post Office, Cuttack City Division. After his death
an original application No. 183/87 was filed by his son
Shri Arun Kumar for considering his case to be given a
compassionate appointment in the P.& T, Department. The
Tribunal disposed of the case on 10,5.1987 by giving a
directions to the respondents to consider his case
sympathetically. However, his case for an appointment was
rejected as his elder brother was already employed as a
Junior Engineer in the R, & B, Division, Cuttack,
3, Shri Arum Kumiar Panda filed origimal applicgtion
No.122 and 123 of 1988 before the Tribunal to issue a
direction to the respondent to appoint him on compassionate
ground. This original application was disposed of on
14.4.1988 with a direction that the matter be placed before
‘Post Master General, Orissa for taking compassionate view
and pass necessary orders keeping in view the Obsffiifions
passed in Original Application No.188/87.

4, The case was put up before the Circle Relaxation

Committee (in short C«R «£.) of which the Post Master General
is the Chairman. The committee did not approve the case for

appointment on compassionate grounds and rejected the case
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vide letter dated 29.6,1988.

Se Original application No.326 of 1938 was again

filed by Aruan Kumar Panda for reconsidering his case by
relaxation of normal rules of recruitment. It was averred
that séme: others had been given compassionate appointmembs
even though one member of each of those families was
employed. It was brought to the notice of the Tribunal
that the case of the agpplicant had beea considered by the
CR L. headed by the PMJGeo,Orissa Circle on 16.56.1988,

and after due consideration of the entirety of facts,

it was decided that there were no indigent circumstances
warranting reconsideration. In view of this, the Tribunal
declinel to issue the direction prayed for.

6. Subsequently, Review Application No. 34 of 199

was filed on the grounds that the Postal Department had-
failed to take into consideration certain facts and
circumstances before rejecting the applicant's claim for

a compassionate appointment and further that the refusal
was against a circular, which was issued on 23.5.1978.

It is stated therein that even though a son of a Government
Servant, vho died in harness, may be an earning member, but
if the family is in indigent circumstances, a compassionate
appointment can be made. The review petition was not
admitted, as the Tribunal, after consideration of the
materials, came to the conclusion, that there was no

error apparent on the face of the record and no new

matter had been brought to the notice of the Tribunal.
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Te The present original applicaticn has been filed

by the Mother of Shri Arun Kumar Panda and the only new
point urged is that the affidawit filed by her, which
clarifies the matter, was not considered by the Respondents
An appeal was filed on 18.4.1990 to the Director General,
and the same is still pending.

8. In their counter, it is submitted by the
Respondents that the affidavit filed by the applicant was
taken into consideration by the Circle Relaxation Committee
while considering the case of Shri Arun Kumar Panda for
compassionate appoirtment. Reliance was placed on the

judgment in the case of Faki

A.TR. 1990(1) CAT 230 by Shri A.K.uMishra, learned Standing

Counsel of the Respondents to support his contention that
even if the eldest son is held to have been separated and
living else where, he cannot escape from the responsibili-
ties of looking after his mother, in case Bhe is in .any

diffjculties. Finally it was stated by Mr.Mishra that Circl

- Relaxation Committee is the supreme body to decide such

cases, and the Director General (Posts) has nothing to do

in this connection, and further, no appeal against decision
of Circle Relaxation Committee was filed by Arun Kumar
Panda through the Chief Post Master General,Orissa.

9. We hgve heard Shri Deepak Mishra for the
applicant, and Shri A.K«.Mishra, for the respondents. We
have perused the records, and gone through the history of
innumerable original applications filed by Shri Arun

Kumar Panda, the secomdson of the applicant for whem:
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appointment is not a matter of right; each case has to be

4

compassionate appointment is soucht. Compassionate

considered on its own merits. The C.R £+ has given full
consideration to the facts of his case, asdimcted by the
Tribunal, and then arrived at its conclusion, keeping in
view the guidelines laid out for consideration of such cases
We have gone through the detailed note at R.3 dated 16.6.198
recording the consideration of A.K.Panda's case by the C R .C.
and see no reason to interfere with the decision of the CRC
especially since Shri A.K.Panda is now earning, according
to the pleadings of the applicant.
10, In view of the facts and circumstgtices of the case,
we are not inclined to issue any directions as prayed for,
The original application is totally devoid of merit, and
is dismissed as such with no order as to cost.
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